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MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi, the 4th February, 2026

S.0. 509(E).—The following Proclamation issued by the President of India is published for General
information:-

PROCLAMATION

In exercise of the powers conferred by clause (2) of article 356 of the Constitution, I, Droupadi Murmu,
President of India hereby revoke the Proclamation issued by me under the said article on the 13% day of February,
2025, in relation to the State of Manipur with effect from the 4® day of February, 2026.

New Delhi,
The 4™ February, 2026
-sd-
DROUPADI MURMU
President
[F. No. 11013/01/2025-CSR-I]
GOVIND MOHAN, Home Secy.
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